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memorandum regarding delegation of
legislative power and the financial
memorandum accompanying it) in
the Gazette, although no motion has
been made for leave to introduce the
Bill. In that case, it shall not be
necessary to move for leave to
introduce the Bill, and, if the Bill is
afterwards introduced, it shall not
“be necessary to publish it again.”
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MR. DEPUTY-SPEAKER : May |
point out that we are on the Comptroller
and Auditor-General's (Duties, Powers and
Conditions of Service) Bill ? It is not the
Taxation Laws (Amendment) Bill. You
are mixing up the two thoings. Let the
Minister introduce that Rill. 1 will give
you opportunity.
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COMPTROLLI:R AND AUDITOR-
GENERAL'S (DUTIES, POWFRS
AND CONDITIONS OF
SERVICE) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to introduce a Bill to
determine the conditions of service of the
Comptroller and Auditur-General of India
and to prescribe his duties and powers and
for matters connected therewith or incidental
thereto,

TAXATIONS LAWS (AMENDMENT)

BILLS*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : 1 beg to introduce a Bill further
to amend the Income-tax Act, 1961, the
Wealth-tax  Act, 1957, the Gift-tax Act,
1958 and the Companies (Profits) Surtax

Act, 1964,
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faer & | mre mifzFs 110 Fr 3G wa¥
qg FET AATL ¢

“For the purposes of this Chapter,

a Bill shall be deemed 10 be a Money

Bill if it contains only provisions

dealing with all or any of the follow=

ing matters, namely (—

(a) the imposition, abolition, remis-
sion, alteration or. rcgulannn of
nny tax"”
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-“already published in the Gazette of
India Extraordinary, Part 11, section 2, dated
the 20th May, 1969, under Rule 64 of the

Rules of Procedure and Conduct of Iiusm:;s
in Lok Sabha.
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- SHRISHEO NARAIN :
a point of order,
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Sir, 1 rise to

Tz @1% & f*
Money Bill means “‘concerned with
money”. That is the simple definition.

Instead of saying that he was reading from
the Constitution. Therefore, he should
withdraw his remarks. qigT q7 ¥ I, TA%Y
T wAw &

MR. DEPUTY-SPEAKER : Order,
order. It is mot a valid ground that the
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hon. Member Shri Kanwar Lal Gupta has
raised. Once permission was obtained,
The only gquestion is that a particular

Minister who was to pilot the Bill is not
here. That does not mean that all the
things that werc done before are invalid
and everything should be done afresh. If
you apply that yardstick then the Govern-
ment cannot run. You must presume
there is continuity in this. Therefore, I
do not entertain your objection.

-RE: NATIONALISATION OF
BANKS ETC.
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